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pass through this road. Moreover, very old
and big trees are there on both sides of the
road. Due to narrowness of this road accident
take place frequently there. This road is so
important that it is the only link road to
Assam,Manipur through North Bengal.

Thatrees are so old thatthese couldnot
be of any use in future if the Government
does not cut these now. Government can
eam by selling wood of these trees and
sapling (new plar!) instead of keeping old
and insects-infested trees.

I would requesied the Central
Government 1o construct a new National
Highway to ensure smooth flow of traffic.

MR.DEPUTY SPEAKER: The House
stands adjcurmed for iunch to meet again at
3PM
13.59 hrs,

The Lok Sabha then adjourned for
Lunch till Fitteen of the Clock.

The Lok Sabha Re-Assembled after
LunchatEight Minutes PastFliteen cfthe
Clock

(MR. DEPUTY SPEAKER in the Chair)

DEMANDS FOR GRANTS (GENERAL),
1992-93 CONTD.

Ministry of Labour Contd.
[English]
MR. DEPUTY SPEAKER: Now the
House will resume further discussion onihe

Demands forGrants of the Ministry of Labour.

Shri Nitish Kumar may please continue
his speech.

[Transiation)
SHRI NITISH KUMAR (Barh): Mr.

Deputy Speaker, Sir, yesterday | was
mentioning about the Management Bill
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regarding workers participation in
management which is pending in Rajya Sabha
since 1990. The National Front Government
took interest in it. t decided its policy and
presenteda Billin Rajya Sabhainthis regard.
This Government has no intention in this
regard. This is the reason that the Bill is still
pending in the Rajya Sabha. If the
Government had any interest regarding
workers participation in management, it is
certain that it would have made it a law. But
the Government has nointerest. lts intention
is not clear. In our time a committee was
constituted to consider the Bill and give
suggestions to introduce several
improvernents in labour laws and to give
more rights to Trade Unions and many other
things under the Chairmanship of Shri
Ramanujan whc wasthe President of INTUC,
alabour organisation of Congress Party. We
had verybroad outlook. That Committe could
be constituted under somebodyelse’s
Chairmanship but we wanted National
Consensus on all the issues. Today those
who talk of Nationai Consensus are not
honest in their approach. The Committee,
which was constituted under Shri
Ramanujam's chairmanship, submitted its
report. It highlighted several peoints. There
are severaltrade unions. it was decided that
the status of a particular trade union should
be -ascertained through secret ballot. All
these things have been dealt with in that
report. The repons has been submitted, but
no action is being taken on that report. It
means the Government has no clear view
about matters such as more rights to
labourers, more rights to trade unions, to
invalidate the bogus unions so that only
lawful and popular unions remain in
existence. The Government is completely
inactive. The National Front Government
had allowed to implement the Bachhawat
award, which is related to the media persons
i.e. journalists or other categories of
employees working inthe media. The action
had been initiated against those-who-were
found careless in implementing it. But now it
seems that the Government has no interest
inimplementing it and has the forgottenthen
this report. it has no interest in protecting the
freedom of the Press. it does not care to
protect journalist or non-journalists interests
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but it cares more about the owners of the

newspapers. The Govemmentis notinfavour

of the media persons but is in favour of its

owners.

When our party was in power, we took

up the cause of labourers. Abonded Labour .

Commission was appointed. The rightto get
the bonded labours emancipated and the
right to take action in this regard rests with
the district collectors, D.M. and S.P. But it is
observedthat hardly any bonded labourhas
been emancipated at the initiative of the
D.M, and S.P. The bonded labour have been
emancipated till date in. the ceuntry at the
initiative and by efforts of the organisations
like Bandua Muxti Morcha Sangthan or the
othersuch arganisations inthe country, orby
the efforts of the rizwspapers and social
grgenisalions. It is said that the Bonded
Labour Commission has been formed. This
commission should be given the right 1o take
actionin this regard, whichthe D.M.and S P.
enjcy at present. The D.M ana S.P. have
been various rights, but those rights are
neither ulilised nerimpiamentsd. Therefore
te emancipalse the bonded labour in real
sense or tc bring an end 1o this system for
ever, elfective efions were made at that
time, butthe Covernmerntdoes nothave any
outiook on that matter. What does tha
Governmeni want ts de in this matter and
what is its iniention? 3 he Govermnment has
neither mace any staisment in this respect
nor has it given any clarification. We want
that when the hon. State Minister replies, he
must reply to the question as to what they
want 1o do aboul the BEachhawat Award. Do
they want tofromthe Banchua MuktiLabour
Commission or not? Do they want to
implement the recommendations of the
Ramanujan Committee or not?

(SHRI P.M. SAYED in the Chain)

We had asked 1o form Construction
Labour Board during our tennure. The
workers engaged in the construction work
should be provided security and pension
facility should be started for them, not only
pension but provident fund scheme should
also be started for them. The workers, who
have been working for one month, should be
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given the provident fund facility. After one
month’s work money should be deducted
from their wages and deposited in the
provident fund. Forthe welfare of the workers
the project, inwhichthey are working, shouid
also contribute to the provident fund. All
these points were suggested. it was also
mentionedin this connection thatthe identity
cards be issued tothem. Today the workers
are coming in alarge number.. Peopie come
lothe big cities to work andto construct multi-
storeyed buildings, butthera is no guarantea
of this security of their life. Today, if they die
while work:ng, there is none to look after
them. it was alsc mentioned to constitule a
Board for their security. | would like to kriow
ferm the Gevernment, the hon.Minister
should repiy as to what does i want 1o de in
this cciiiext and what is being thought about
the measures which are prepesed to be
takeninthisconnection. Like the unorganised
labcurars and construction workers, there
are other uncrganised laboures like fam
labourers who do not gat work at times and
they bacome uramployed. Te provide
empioymanttothematthattime.there s just
gna scheme an2thatis the Jawahar Rozgar
Yojana. Tre peisons given empioyment
through this Jawahar Rozar Yojana and tha
mandays craated by it are nctsufiicient. That
is ke a drop in the ocean

The allocation of rupe.. -+ o Lusand
one hundrecd crore in 1990-91 forJ.R.V. has
peenreduced, Onthe ons hand, theinflation
kas increased and on the other hand, it has
been recuced to rupees 2046 crore. The
mancays weie reduced last year and this
yearthe situation will be more miseratle., In
raal tenms it has gone down by 21-22 per
cent. Tne only means to provide jcbs 1o the
farm labourers and the labourers who are
living in rura! areas was J.R.Y. but a heavy
reduction has been made in allocation fer it.
The Govermment has no idea as io how to
provide jobs tc labecures. Child labourars are
alsoworking. The dogs ot the atiluent peopie
travel in cars while small children are seen
working in roadside tea shops and hotels.
There in so plan to ameliorate their working
conditions. Is there any plan to amelicrate
their working conditions. Is thera any plan for
their upliftment or nol? The reduction in
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allocation for the J.R.Y. will result in further
rise in joblessness in rural areas. Nobody is
bothered about rural areas. The educated
people and the big people go on shedding
crocodile tears. At the end of the year 1991,
there were 346.32 lakh people on the Live
Register of the Employment Exchange. This
number rose 1o 352 lakh and 15 thousand at
theendofJune, 91. Theirnumberisincreasing
continuously. On the other hand, there are
no opportunities of new employment. Last
year, employment opportunities for even
cne and a half lakh people could not bee
created. They have promised to provide
employmentto one crore people every year.
What to speak of eradicating unemployment,
even those who are in employment are also
likely to be thrown out, even if they are in
public sector units on which we had a
discussion yesterday and | do not want to
repeat it now. In all, the Government does
not have awellthought plan for the benefit of
the labourers. If, at all it has, then it is against
the labourers. The Gevernment's outlook on

the Bachhawat Commission,the Ramanujan .

Committee, Construction Labour Board or
the Bonded Labour Commission is notclear.
ThaGovernmentwanistoworkinthe interest
of the big capitalists of the country and wants
to impinge the interests of the laborers. With
these words, | oppose these Demands for
Grants.

[English)
SHRI S. GANGADHARA.

SHRI RAM KAPSE (Thane): Sir, the
second round will start with BJP.

The first round started with Congress,
So, the second round has to start with BJP.

MR. CHAIRMAN: From Congress side
only one Member spoke. So, next Member
will be from BJP.

SHRI GANGADHARA SANIPALLI
(Hindupur): Mr. Chairman, Sir, atthe outset,
let me thank youforgiving methis opportunity
to excess my views on the Demands for
Grants of the Ministry of Labour.
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1 would like to draw the attention of the
Government to some specific issues of the
problems being faced by the labour. First of
all, I would like to draw the attention of the
Government to Minimum Wages Act. | am
aware of the factthat bulk of the employment
falls inthe State sphere. Here, the actual Act
is not being implemernted with the same
vigour. | would like to suggest to the
Government to set up a Central committee
to recommend and also to monitor the
implementation of the Minimum Wages Act
throughout the country in a pruper way.

My second point is that in rural areas,
even this day, men and women are not
getting equal pay for the wecrk of similar
nature. Thereis no ctheragerncy eitherofthe
State or of the Centre to bring awareness on
the part of the workers. The Equal
Remuneration Act, 1887 is, in a way, not
every effective, at least in rural areas.

My third point is on the prculem ol child
labour which Is a striking example of the
existing poverty in our country. Unless and
untilthe anti-poverty alleviation programmes
are implemented very seriously, we cannot
solve this problem. No father or mother
wishes to send their children {or labour. It is
only because of their poverly and low
standards of living that make them to send
their children to the labour. First of all the
existing scope of child Labour Act is to ba
enhanced, Simultaneously, througn voluntary
organisationsthe awareness is 1o be created
among people about the need far education
for every child. Like adull education
programmes, the Government should
provide evening schools toenable the children
to attend them, simultaneously assisting in
productive activities for their parents.

My fourth pointis onbonded labour. The
involvement of voluntary agencies in the
problem of bonded labour for identification
and rehabilitation is a very good scheme
introduced by our beloved leader Shri Rajiv
Gandhi. I now propose to the Governmant to

strengthenthis scherre further by enhancing
the role of voluntary agencies and giving
them free hand in promgting the welfare of
labour who are caught in this vicious circle.”
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My fifth point is on the maternity issue.
Inthe sacial security sphere, lamhappy with
the present politics and system of our
Government. But | would like to bring to the
notice of the government certain important
problems. The maternity benefits, atpresent,
are availzable to women., But | feel that we
must also provide certain provision in the
schemeforhusbands also. Whentheirwives
are unable to attendto otherchildren andthe
domestic works, | feel that husbands can
attend to these works. | feel that we must
provide some provision for husbands to look
after their wives and other children. This
provision is there in so many countries and
is being voiced strongly by international
women organisations. In this aspect | would
like to draw the attention of the government
to the novel scheme recently introduced in
Andhra Pradesh by giving Rs. 900to pregnant
rural working women f{rom the State
Government. | world like to suggest a
comprehensive scheme like this, throughout
the country, for rural working women

Finally | would like to bring to the notice
of the government about the pathetic
condition of rural workers in this country.
Whatever schemes the Government makes
with good intention and heart, they are not
reaching the rural workets. Hare the role of
Voluntary agencies comes in the lime light.
With my personal experience | can say that
with the involvement of voluntary agencies,
we can bring awareness in the rural people
and make them conscicus of theirdue rights.

With the above few points, | support the
Demands for Grants for the Ministry cf
Labour., | thank you for giving me the

opportunity.

SHRI RAM KAPSE({Thane): Mr.
Chairman, Sir, there are some figures which
we shouldtake into account while ciscussing
the Demands for Grants of the Ministry of
Labour.

The population of India is 83 crores.
Those who are engaged in some work-
gainful or otherwise-are 30 crores. The
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organised workers are 2.60 crores.
These are the latest figures.

In a nation where the population is 85
crores, in only 2.60 crores of people are in
the organised sector, then the Ministry of
Lbour'swork shouldbe, mainly, of generation
of new work.

I willcome to the generation part where
it is referred in the performance Budget, but
it is meager. Registration with Employment
Exchanges is 3,63,000. The number of
personswho willask forworkin the organised
sector by 1995, according to Government
estimates, is 6,50,000. So, when from will
you bring work forthem? Actuallythe working
generation in 1988-89 was only one percent.
These are all your figures and if these are
your figures, then if we see that the Labour
Ministry's total failure as far as protecting
labour is concerned, is manifold, then I think
| have a right to say that | oppose the
Demands for this reason. Do you cover all
the working class in the nation? Aciually
according to my opinion, only one-tenth of
the working class is covered by labour. If
there are 30crores of workers mostly
unorganised, whether in rural or in urban
area, and if your legislation does not cover
the whole area, then you are conveying only
one-tenth ofthe area and it is again a failure.

About the rural labour, in August 1987
the National Commission for Rural Labour
was appointed. They submitted their Report
in the last day of July in 1991. Now you are
studying it. When will you complete—your
study? When wili you see it that rural labour
is protected, tne way how thcy can be
protected? Because even here you admit
that whatever minimum wage s prescribed
for 'andiess labour, that is not paid in allthe
Statas equally. In Haryana and Punjab they
can get even more than what is prescribed,
but there are Stales after States, Bihar,

Maharashira and so on, where even the
minimum wage praescribed by you is not
given. You cali ali the Chig! Ministers, they
attend your meetings and u'.imztely what is
the resuli? Atthe same time, | would like to
ask you one question. Even that minimum
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wage, Rs. 14 or Rs. 15 or whatever is given
by that State, forhow manydaysthe labourers
get the work? For three months or four
months? And there are months after months
when they have no work at all. So, this is the
condition of the working class in the rural
area where either they are under employed,
they do not get work for months, they have
to leave their place, go from there. This is
everywhere, in Maharashtra, in Karmnataka,
in Gujarat, wherever we go. During the time
of elections we see that lakhs of people are
outside. Their names appear in the voters
list, butthey are not available there, They are
in a different State, not possible to bring
therv. So, this is the situation. This is not a
complaint about the election, but this is what
we find, what everybody finds. Then
whenaver they get work, all the family goes
for work. The ladies are the worsl sufferers
in India. They helpto work whenever they get
workandever: childreninthosethree months
or four months, all the family goes tor work.]

What about child development? Can we
do something about it? Whan the parents
work as landless labour for three or four
menths, how can the children’s scheoiing
and health be lcoked after? The whole lifs is
wasted and again, generations after
generations, this is going to go cn.

Should | say that there is no possibility
of covering the rural labour upto the end of
this century? This year is 1992, There is no
mention iri your performance budget as 1¢
what you are going to do for the rural labour
immediately. At least, if you get $ome
legislation passed and if i-ig implemented
properly, thentillthe end of thé century, | see
no prospact of these areas 1o be covered.
Thereis anotherareainthe urban population
andthatis the unorganisedclass., In Mumbai,
Bharatiya Mazdoor Sangathan tried and did
something and the organisation’s name is
Gharelu Kamgar Sansthan, that is, those
who work at your homes and do smali works
where they get Rs. 50/- or Rs. 100/- for
washing clothes and all that. Is there any
enactment for the benefit of them? In
Maharashtraltriedforthat. Iwastheretfor12
years and after 12 years, the success was
nil. I could not get it.
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Then, the other area is the contractual
labour. There is an Act for the contractual
labour, should | say that the contract labour

-is on the increase? It is not on decrease.

There is an Act for the abolition of
contract labour, but even in the areas where
it is prohibited, the contract labourers are
working and even in your public enterprises,
the same thing is followed. Your circulars
reach the public enterprises, but day-by-
day, there is an increase as far as the
contract labour is concerned and regular
workers are becoming less and less. So, will
the organisedworkers grow? it seems difficult.
There was one percentin 1988-89 and there
is a possibility that there wil! not be eventhat
onepercent hereafterandthat is because of
the new Industrial Policy. | would like to ask
the Labeur Minister whether his Ministry was
consulted, atthe time whenthe new Industrial
Policy was decided upon, because it is the
LabourMinisirywhichis goingto be affected.
If you are consulted, then why are you going
from place to place and say that there is no
Exit Policy? Are you really sure that there will
be no exist Policy? You went to Madras
recently and said that there is no.Fxit Policy
as such. Then, | would like to ask you one
question. Why are you ccilecting Rs. 25,000
rrores. You have mentioned that money will
be required. Mr. Sangma said:

*In the interes! of those workers
whio nave to be protected, the
money required would be of the
crder of Rs. 25,000 crores. The
Govarnmentwas preparadiospend
this amount, butif this was invested
in new entemprises, at least 15 lakh
persons could be given
employment”,

But you will have to pay that money.

- Why is this National Renewal Fund? It is in

the name of mcdermisation. This Budget is
totally silent on that. You are not prepared at
all, You have trying to get money from the
State Minisiries. You have referred to their
public enterprises and their closuras; you
have referred so many public enterprises o
BIFR. About the new industrial policy, about
the multi-nationals, | would give—you-one
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example. | would like 1o know, what are you
going to do about it, You may say itis in the
Industry Ministry area. But | would like to
have reply from you because | want to
protect labour in the small scale industry as
far as detergents are concerned. Hindustan
Leverare producing Whee!, Rinand LifeBuoy.
For Wheel the prices of raw materials have
gone up by 30 to 40 per cent. Still, they have
lowered the price by 10 per cent., The prices
of Lite Buoy and Rin have been increasaed by
them unnecessarily. in one filed, they
increased the price which was against the
consumer. Intheother fisld, as far as Wheel
is concerned, they reduced the price. For
what? H ic bscause 91 per cent of the
detergent production is in their hand. Now,
they want o take away even whatever nine
percent which is with the small scale sector.
They want te have total monopoly. If they
succeed, the result will be at least 6 lakh
workers who are in the 11,000 small scale
industry units will go out of the industry. They
will not be accommodatedin Hindustan Lever
because they require less number of people.
Al least, will you not see the interests of the
workers and see 1o it that this unfair labour
practice does not go on?

Another case is Taj Mahal Hotel in New
Delhi. Untair labour practices were included
in the industrial Disputes Act in the year
1982. But no prosecution lies against an
employer without the authorisation of the
Government. The management of TajMahal
hotel committed various unfair labour
practices. The Government issued orders
for election of the works committee but the
management flouted that order. The
Governmentthen authorised the uniontofile
acomplaint for unfair labour practice against
the General Manager only. If left out the
company and the Chairman intentionally.
Are youto protectthe company and Chairman
or are you to protect labour? That is my
question. You will have to be very strict as far
as labour interest is concemed.

_In my constituency, there are two very
big industries, W.G. Forges and NM. Both
the facoti factories are closed. Thé reason is
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very clear. They have got amaple land and
they want tosellaway. in Bombay, the textile
industry is the same problem. The workers
have cometogetherandtormedtheworkers'
cooperative society. They have given viable
solution to the BIFR. As on today, NM is not
cleared; W.G. Forges not clear. For years
together those are closed. Ultimately the
workers have to go to the Supreme Court
and got a declaration that during the rainy
season, the machinery should be saved. As
far as the workers’ interests are concemed,
they adopted different type of practices—
electric bill was not paid; ESI contribution
running into crores of rupeas was not paid.
You have given reply last week only. But
wherever we go, we see that wearetaiting.

There are legislations of 1988 and 1990
lying in Rajya Sabha. What are you going to
do with all those legisiations lying in Rajya
Sabha? Bring them to the Lok Sabha ass
rearly as possible | do not know whether we
will be completing our five years. Let us

" hope. But before that, let us at-least have

legislation.

But what about the implementation of
the legislation which we are already having?
These legisalfians are failing

Asregards childlabcur, ShriRangarajan
Kumaramangalam spoke in the year, 1990
from Opposition benches and he had clearly
accepted that at Sivakasi, the interests of
child labour are not protected. It is the
Constituency of Shri. P. Chidambram. If you
go o your Demands, there are three areas
where child labour is mentioned. In the
performance Budget, you mentioned that
Rs. 2,50,00,000 will be spent on child labour.
You must bee having it. You have prepared
the Budget. But on pages 15 and 107 and
127, you referred to child labour and only at
one place, there is demand for Rs. 18 lakhs.
From1992-93, there is noprovision of monay.
Is it my mistake? Iwouldlike to be enlightened
by the hon. Minister what is in your mind as
far as child labour is concemed.

There are very small points. Some rules
needtobechanged. One is aboutgratuity. The
maximum gratuity which can be paid is Rs.
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50,000 only. Should you not increase the
amount of gratuity with this rate of inflation?
if a person gets Rs. 2,500 as his pay, it is all
right. if he gets Rs. 5,700, or if he gets Rs.
3,000 then he is prohibited from getting that
gratuity.

Aboutbonus, is there no need for having
new rules?

About sacret ballot, they are speaking
for many days about it. When are you going
to take up that issue and decide about it?

Ifeel that economiic policy and industrial
policy and industrial are going with a very
high speed. The effecting Ministry will be
Labour Ministry but the speed of Labour
Ministry is very slow and, at the same time,
fromalithefigures. Iseethatnewchallenges
" have note been projected in the whole of the
Budget.

My demands are specific and Il will just
read out those demands. Nationalise and
simplify labour laws as early as possible.

Legislation should be simple. Otherwise,
Froges NMM Kalwa, TajMahal and allthose
things go on.

Introduce workers participationformthe
shop floor 1o the board rooms in all public
sector projects, public limited companies
and foreign companies operating in India.

You have accepted the formula about
workers management. But you have not
done it.

Protect workers againstinflation. Thisis
very essential. They are not getting the real
wages. :

Making laws and evolve an effective
mechanism to protect labour form
occupational health hazards.

At least save child labour from hazards
arising from industries like chemicals etc.

DR. RK.G. RAJULU (Sivakasi): Mr.

Chairman, Sir, first of all | thank you for
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allowing me to participate in the discussion
on the Demands for grants pertaining to the
Ministry of Labour on behalf of our AIADMK
Party.

|want top say thatthe labourers are the
backone of ourcountry and without themthe
country will not be able to look forward in my
sectorbothin agricultural sectorand industrial
sector.

The labourers are divided into two parts
namely, organised Ilabourers and
unorganised labourers, The first one are the
labourers who are working in limited
companies and Government sectors, public
undertakings. The second category is
agricultural labourers,. construction
labourers; handicrafts experts, weavers and
child labours mill workers and textile
employees. The labourers who are working
in the organised sectors are having the
facility like medical treatment and provident
fund, ESI, bonus, pension and overtime.
They are facing lot of difficulties in their life
and they are in need of more facilities. Both
the Central Government and the State
Government are providing all the facilities to
them.

But what about the labourers who arain
the unorganised sectors mainly agricultural
labour; construction workers. Due to the
heavyexcise levyposedinthe recent Budget
on bricks it affected every labourer of this
unorganised sector. Gonstruction of houses
are affected and the labourers employed
there are not able to get emlployment daily.
Due to this unemployment, they ara living
under starvation. The Government of India
willhave tocomeforwardio provide adequate
facilitiestothemin orderto give employment
at least 25 days in a month.

The Central Government is also
implementing so many schemes in order to
provide employmentforthe ruralpoorthrough

~ theIRDPNREP andJawahar Rozgar Yojana.

Bythisprogramme, the rural poor are getting
employment opportunities. The Tamil Nadu
under the dynamic leadership of our hon.
Chief Minister Dr. Puratchithalaivi is only
State which is utilising the alloted amount of
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the above Centrally Sponsored Schemes,
so that the Government will have to come
forward to give an award for the Tamil Nadu
Government for the best implementation of
the above programme.

The Government of India should give
proper instructions to the National banks to
be liberal towards the rural poor who have
applied for the loan in the above scheme.
The Government should come forward to
see whether the amount are really reaching
the poor or not, so that the rural poor may be
benefited. -

Our Tamil Nadu Government underthe
leadership of Dr. Puratvchi Thalaivi is giving
more importance to the panchayat unions
and allotting one corer of rupees to the
panchayat unions in order to give the basic
amenities to all villages. By. this self-
sufficiency scheme, so many rural poor are
getting employment.

With regardto the agricultural labourers
due to the natural calamities the labourers
are suffering alot. Withregardtothis labourers
in Thanjavurand Trichy districts are suffering
a allot by non-implementation of the interim
award of the Cauvery water dispute tribunal,
The Supreme Court have already issued
directions to the Government of India to
gazette the interim award of the tribunal and
the Government also did the same. But the
Karnataka Governmentis notreadytorelease
205 TMC of water according to the tribunal's
interim award. Without water from the
Cauvery the agricultural labourers of the
above areas are suffering a lot and the
Central Government shouldcome forwardto
solve the issue by directing.the Karnataka
Government to release the 205 TMC of
water so that the agricultural |labourers who
belong to this area will not be affected.

Our hon. Chief Minister Dr. Puratchi
Thalaivi is making full efforts to solve all the
problems of labourers by taking action to
open all the closed mills, For example, the
very old textile mill namely ‘Binny Mills’ at
Madras has been reopened after alongtime.
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This mill was opened on the 13th of this
month. The Government of TamilNadu came
forwardtowaive allthe loans ofthe labourers
of this mill and the Government have paid all
the dues on behalf of the laboura. By
reopening this mill more than 8000 labourers
have got employed. One other sick industry
is Standard Motors at Chengalpattu District,
Our Hon. Chief Minister is taking action to
reopen this industry also. Qur Chief Minister
is giving much importance to the labourers
and is giving all the welfare facilities to these
labourers. Whatever the problem may be,
our Chief Minister is convening a meeting
immediately to solve those problems timely.

ESl tacilities have also been extended
by the Government of India through this
budget by raising the income ceiling fromRs.
2500 to Rs. 3500. It is a welcome measure.
With regard to the Employees Provident
Fund, the management is not giving the
subscription amount because of which so
many employees are effected during their
old age. This can be rectified only by the
Central Government and the Government
will have 1o come forward 1o rectity this
mistake immediately in order to help the
labourers.

For unexpected closure of some
factories, companies and mills there should
be a commitiee so that the employees can
get some financial assistance for their
livelihood during the closure period. During
the time of strike and in emergency time of
closure of any factories, companies, textile
mills, a committee should be formed
immediately by the Central Government to
expedite their grievances so that the
laboureres will not be affected and the
production also will not be affected.

SHRi SRIBALLAV PANIGRAHI
(Deograh): Mr. Chairman Sir, Atthe outset |
would like to thank you for giving me this
opportunity to participate in the debate on
the Debate onthe DemandsforGrants ofthe
Labour Ministry. Irisetosupporithe Demands
for Grants of this Ministry.

The labour Ministry, as you know is a
simple and innocent Ministry engaged in
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doing some noble work. All of us have our
sympathy for the labourers-rural labour,
industrial labour. Labourers also have their
own problems. When they are employed,
quite a few of them are exploited. There are
also labourers who do not get employment
throughout the year and so there is
underemployment. The Labour Ministry’s
job istolookto their interests, is to safeguard
the interests of the labourforce and is to look
to the welfare of the labour force in the
couniry, toputanendto allsorts of axploitation
and 1o work for the betterment of labour, to
create healthyworking condition of the labour.
All this together is definetely a noble job and
this Ministry is engaged in this task.

We have a large number of progressive
labour laws. Infactin the matter qf legislation
we are not lagging behind. | think we are
secondtonone in the whole of the world; We
are quite fast in bringing forward or in
legisiating things. But | am constrained to
cbsarve that inthe matter of implementation,
we are quite tardy and it is far from
satisfactory. Forthis also we cannot holdthe
Labour Ministry at the Centre responsible
squarely. The situation is such that most of
the labour laws are implemented by the
States through their own machineries. The
subject of labour, as you know, is in the
Concurrent List. The Centre has the
competence to legislate laws together with
the States. The State will legislate laws; the
Centre will also legislate laws in respect of
the CentralGovernment undertakings. There
are certain areas govemed or controlled by
the Central Govemmentdirectly, so, they will
also pass their own laws. In such areas also
the Government of India in the Ministry of
Lbour have a responsibility to implement
their own laws.

We are talking of Child Labour Act,
Migrant Labour Act, and all these things.
Mostly these are dealt with by the State
Government machinery. So, | would urge
upon the Labour Minister to have a strict,
close and effective monitoring of the
implementation of these Labour Laws.

Today, we are discussing the Labour
Minisitry's Demands for Grants, when the
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atmosphere is aiso surcharged with certain
amount of uncertainties and insecurities with
regard to the interests of labour, particularly
with regard to certain public sector
undetakings, that is sick public saector
undertakings.

My good friend Shri Nitish Kumar and
some others fromthe other side wera critical
of our new industrial policy and new economic
policy. They were apprehensive about the
sufferings of the labour force on account of
this.

As you know, our economy was quite
vibrant till two years ago, that is till 1989
elections. We all know that # was quite
vibrant and it was promising. We had a very
rosy picture. Notonly that. Alltime-highGDP,
growth rate etc. were there. { am not going
into the details as to what happened after
that. But the net resul is that our vibrant
economy was about to collapse and was on
the point of collapse. As such, it needed a lot
of reformatory measures, structuralchanges,
and otherthings were also called Yor. As you
know, the-entire worldwas going in forradical
changes. We also knowastowhathappened
tothe greatpower, the Soviet Union. {amnot
going into all these details. When the antire
world was going In for radical changes, we
had also, naturally to go in for new industrial
policy, new economic policy, which has
started paying dividends and which was
providing quite effective and successful.

Naturally there was an apprehension in
their minds and they talked about the exit
policy; golden hand shake, renewal fund,
and all thase things. Of course, we have a
provision for renewal fund in our Budget
Thera should not be any such apprahansion,
afterthe pointhas beencategoricallyclarified -
by the hon. Finance Minister, ‘hon:tabour
Minister and by the hon. Prime Minister. The
Prime Minister has also gone on record on
the floor of this House saying that thare will
be no retrenchment of labour on this count.
All of us also-know that the Labour Minister
himselt Is Chairing a Tripartite Committee
wherein allthe cases of the sick public sector
undertakings will be discussad, unit-wise. i
will be discussed unit-wise betore referring
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them to BIFR.
16.00 hrs.

Naturally such a categoricall assurance
was given aboutthe protection of interests of
the labour force even in respect of 48 or 58
public sector units. After all this, that ghost of
new aconomic policy, exitpolicy and alithose
things, should no more haunt our Opposition
friends,

At the same time, | would like to be
enlightened by the hon. Minister that when
these cases are before this tripartitie
committee, budgetary support should be
there in 2 regular way. The credit etc., Is not
going to these public sector industrial units.
As aresult, however pious thinking we might
be having, it may lead to their closure. We
know tripartite committee, BIFR,, is like a
hospital for a sick patient. As and when
somebody fall sick or somebody suffers he
goes to the hospital with the expectation of
good treatment and getting back normal
health. We all feel that even quite a good
number of industrial units, which were
reported sick earlier and were referred to
BIFR, have got-back their normal health.
Instead of closure, they are working all right.
Naturally when some reformative measures
are called for, if budgetary support is
withdrawn and if necessary credit
arrangement is not provided, if money is not
arranged, it will die a natural death. So,, |
would urge uponthe Government o see that
the financial difficulty shouid not be there in
respect of such units.

I would like the hon. Minister to kindly
clarify this position in the course of his reply.

Iwould like to name a specific industry,
thatis, IDPL. ltis one of the prestigious public
sector undertakings engaged in the
production of much sought for drugs. Forno

-fault of the IDPL, its employees or the
management, that has gone sick; Why? A
situation has been created in which it cannot
work. The utilisation of its capacity in full is
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not there. Again, they are compelled to fix
prices at even lower than their production
cost because they are producing lifesaving
drugs. These have got to be made available
at very cheap price so as to be within ihe
reach of poor people of ourcountry. Eventhe
prices fixed are lower than the production
cost-that too at the instance of the
Government of India. Further full capacity is
not being utilised. Under such circumstancas,,
the IDPL has developed.some sort of
sickness, They are not responsible frx It and
it shouid not be closed.

Ican give another instance which is due
to defective technology-design defect. The
Talcher Fertilise Plant was bomn sick.-We
have gone for German technology. And
wherever the German technology has been
adopted in the whole, that technology has
not proved very successful and some
sickness is there right from the birth., That
has again been aggravated due to difficulty
with regard to power shortage, etc. Power
shortage and power cut are there in Orissa,
no assured powersupply is there. Of course,
an experts committee hasgoneinto allthese
things andthey have recommended forsome
diversion. So, naturally, such
recommendations should be honoured. We
should also see to it that all these industrial
units are not closed down,

Now | am coming to some problems of
the public sector undertakings | would rather
congratulate the present Labour Minister,
Mr. Sangma as he is the Minister in charge
of coal also. Out of atotal loss of Rs. 10,000
crores in public sector 30 percent of the loss,
i.e., Rs. 3000 crores accounts for only the
coal sector. The Coal Minister has taken
personal interest to go around which | know
oersonally as | am Iin the Consultative
Committee of that Ministry. He is personal
'nterest has sent a new and different signal
alloverthe country and the coal industry has
made profit this year. What | mean to say is
that if there is a proper almosphere with
effective and meaningful workers
participation with newwork culture and proper
guidance, definitely the public sector will
imporve a lot. lfthat be so, eeven.most of our
public sector units which are declared sick
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making profit. Therefore, the hard decision
of closure of units should be avoided, |
always saythetilltoday, there is no sense of
belonging developedin ourcountry,. Hats off
to Pandit Jawaharlal Nehru, the architect of
modem India,, ourfirst Prime Ministerwhose
brain child was mixed economy and with, the
public sector given commanding height in
oureconomy,. Naturally, lalsopay mytributes
to this sacred memory. What happened
ultimately was that we did not give
seriousnesstoourpublic sector underaking
that sense of belonging was lacking. That is
why, | advocate and | urge upcn the
Govemment to involve the labour leaders
thetrade unioniststoface thechallenge. The
labour leaders and the trade unicnists are
supposed to be ideal workers but that is not
so in our counlry in many aspects. For
instance in the Tata group of industries, the
type of healthy relationship existing between
the management and the labour is far far
superior and much better than what is in the
public sector. | do not say that there is no
scope for improvement in the Tata group of
industries. As you allknow afterthe abolition
of privy purse, we have twotypes of princess
now namely, the industrial princes and the
administrative princes and they could do
anything they like. One who does nct do
anything on a particular industry can be
placed as the Chairman-cum-Managing
Director and he can do whatever he likes.
How can it be? Therefore, new work culture
has to be there If seriousness is there and if
the sense of belongingisthere, if thereisreal
economy and responsibility or accountability
is there then it will definitely improve- At the
same time, some freedom or autonomy
should also be given toit. There shouldbe a
new work culture with workers' participation.
We have been talking about this for more
thanadecade orso., ltis nowtime tofinalise
this scheme andimplementitin rightearnest.

Sir, we have got the National Labour
Institute; | have been associated with this
institute as a Mémber, as a representative of
Parliament. What | feel is that there should
be some new syllabi in the institute so that
the people are trained properly. We are
talking of labour participation in management.
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I you really look at it, how many of our trade
unionists are capabie of discharging their
responsibiiities sitting in the Board of
Directors. Many of them are not in a position
to understand the accounts, audit reports
and other related matters. It is not their
mistake. We havetotraintheminthechanged
circumstances.. Therefore, some training of
this nature should be arranged through this
National Labour Institute.

Now |l come to national wage policy. Sir,
we wili be celebrating the goiden jubiles
shortly after fifty years Independence. It is
just round the corner. But we are yetio have
a national wage policy! in the absence of
such a policy. there are different types of
wages enforced by the Central and State
Governments. Even within a State, the local
bocies such as municipalities have separate
wage regulations. Thenthere isthe contract
labour system which has to be abolished.
The most hatred system of NMR is also
being continued even now. This should
immediately be abolished. We have a
legislation whereif the workis of apermanent
nature and if the person is working for more
than five years, he had to be made regular.
Butwe donotdoit. Some CentralGovernment
establishments also do notpay the minimum
wages prescribed. | can name one farm, the
Chipilima Agricultural Farm in Orissa, where
minimumwages are being paid, Here Iwould
like to mention one more point. It so happens
thatin Orissa,the minimumwage fixedis Rs.
25, while the rate fixed by the Central
Government is slill stagnating at Rs. 15 or
16. So, it can be seen that in some States,
the minimum wage tixed by themishigher
than the minimum wage fixed by the Central
Government. This type of complications are
there. It is hightime we address ourselves to
this problem of National Wage Policy anddo
something about it. We should also abolish
the contract labour system. The Food
Corporation of India is another glaring
example to show how the labarers are being
exploited. We many abolish the contract
systemand directly get the work done by the
labour force.

There is yet another contradication to
which | amnot at all reconciled. The problem
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of unemploymentis very acute inourcountry,
Where there is excessive manpower, where
itis not necessary, | do not at all object if you
don't so forfresh employment. But there are
certain areas where without additional
recruitment, work is differing. Buteventhen,
we have a bari on recruitment. Because of
this ban on recruitment, even the working of
the new coal mines is being alfected.
Therefore, no ban should be imposed. All
vacancies must be fiilled up. The creation of
new posts may be resorted to after careful
consideration of allthe aspects. Butoncethe
postsarecreated, andvacanciesexist, these
havetobefilied up. Especially whenwe have
such long queues of unemployed people
waiting to get jcb. Why should we not fiil the
existing vacancies?

| wouid say that there should be strict
monitoring of ali laws.

We all have sympathy foi the iabour.
The{ather of the nation, Gandhiji started his
public life with the trade unions. You know
that in Ahmedabad the textile workers were
getling rather inhuman and it was Gandhi ji
whoidentified himself withthe textile workers
and resorted to hunger strike, otfered
satyagrah and so onto fight theircause. The
judgmentgivenbythe tribunal going infavour
of the trade unions shouldbe appeal against.
Iwould saythat when afavourable judgment
is given then the Government should not
further take up the matter in the High Count
or the Supreme Court.

Now, asyouknowthe journalists alsodo
come under the purview of the labour laws.
During Shri N.D. Tiwari's time a scheme
regarding giving pension to the Press men
was announced. it is yet to be materialised.
lurge uponthe Governmentto do something
in this regard.

I support the demands and at the same
time | expect that there would be proper
implementation of our progressive labour
laws. Aboutthe migrant labour laws, | would
like to say that a lot of people migrated from
Kalahandi in Oiissa, and from Bustar in
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Madhya Pradesh to Punjab and Haryana.
These ,migrants are facing untold miseries.
| would request the Labour Ministry at the
Centre to open a cell to take care of the
problems of these migrant labourers. A vigil
should be kept on these labourers who are
migrating from our country to other Middle
east Countries.

Withthese words | supportthe Demands
for Granls for the Ministry of Labour and |
would request the hon.Minister to enlighten
us on the points, which | have raised, while
replying to the Debate.

SHRI SOBHANADREESWARA RAO
VADDE (Viayawada): Mr. Chairman, Sir,
first of ali | express my appreciation for
naving given me the opportunity to speak a
few words on the Demands for Grants of the
Ministry of Labour. | rise to oppose these
demands.

With regard to employment generation,
from the very beginning the policy of the
Governmentis very faulty. Qurcountry isthe
second largest populated country in the
world. Unfortunately, right from the time of
Shri Jawahar Lal Nehru, the successive
Governments have deviated {romthe advice
given by Mahatma Gandhi. After1ooking
deep into the developments that have taken
place in varicus other countries, Gandhi ji
advised thatwe must give the highest priority
te the handicaps, small scale sector, medium
scale sector and then only we should think
about the large scale industries and so on.

But this was not adhered to as redg of
which today, Sir,, the hon Minister's Annual
Reportstates thatthe number of unemployed
on the live registers at the end of 1991 is
around 362 lakhs. When this is the situation
how is this Government asking us to believe
that one crore jobs will be created every year
o 10 million jobs will be created every year?

[ Translation]

SHRI CHANDRESH  PATEL
(Jainragar): There is a point of order. There
is no gquarrum in the House.
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MR. CHAIRMAN: Now, the Quorum bell

Now, there, is a Quorum,. You may
continue now.

SHRISOBHHANADREESWARA RAQO
VADDE: Mr Chairman, Sir, this Government
says that, it will create 10 million jobs every
year. Our experience, right at the moment is
that, during 1291, the total number of people
who were registered with the Employment
Exchanges throughout the country were 62
lakhs and the placements were only 2.53
lakhs. When this is the situation, when you
are able to provide employment or placement
to only around 2 lakh people, how do you
make us believe that you will be able to
provide employment ta 10 million people
every year by taking into consideration even

the mandays that will be created out of these-

rural development programmes. Earlier, there
were programmes like NREP, RLEGP and
so on. Now, Jawahar Rozgar Yojana is
there. If you include all these things, it will not
evencome to one-tenth of what you had said
Sir, it is a most pathetic situation.

Today, there are more than two crore
educated unemployedinthis country. Bylhe
end of the Eighth Plan, the total number of
unemployed people willbe around 65 million.

So, | seek a clarification from the hon.
Minister when he gives the reply, how the
Govemmentis going to provide employment
to one crore people every year. Kindly
categorically clarify yourideas, yourplans. In
respect of women's employmentthe situation
is stillworse. Now, they constlitute nearly 50
per cent of our population and out of that, a
very few people are employed.

In Andhra Pradesh, when Telugu Desam
Government headed by Shri N T Ramarao
wasthere, ithad brought forward a legislation
reserving certain percentage of jobs for
women who are more fit to undertake such
jobs. Isuggesttothe Governmentto examine
it and bring forward a similar legislation to
provide for reservation so that more women
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willbe able to get employment opportunities.

| am very happy 1o know from the
Annual Report that the number of mandays
lost due to industrial disputes, lock-outs,
sirike, has come down; it is a good
phenomenon; we have to welcome such a
phenomenon. It will stili go down, if the
relations between the workers and the
management are more cordial; | do notknow
whythe Governmentistaking so muchtime?

When the National Front Government
was very eager 1o being forward a Bill
providing opportunities for the workers to
participates in the management, we found
their commitment to that decision, to that
suggestion, to that policy, because in a
matter of five months, they had conducted a
National Seminar at New Delhi; regional
seminars were conducted in different pars
of the country; and State Labour Ministrer's
Conlerence was held; and taking _into
consideratior. the deliberations in all these
forums, the Government had come forward
with a Bill; and it was introduced in Rajya
Sabha on the 30th May, 1290. it is almost
two years. | urge upon the Government to
seathatthis Billis passed. Andif you wantto
move some amendments, certainly you can
dothat, butdon'tdelay bringing of the Billinto
the form of an Act. The workers must also -
understandthe problems ofthe Management.
Sometimesthe picture willnotbe rosy. When
the workers understand the genuine
problems ofthe Management, they may also
cooperate with them definitely; they may
come down with their demands or they may
scaledown theirdemands orthey may scale
down their demands knowirg full well the
problems of the Management of the financial
difficulties of the managment. So, it is high
time the Government should come forward
with a Bill and pass it. it will go a long way in
improving the industrial relations belween
the workers and the Management.

Regarding the Report on the National
Commission on rural labour, | will notgo into
it. at great length. Several hon.Members
have already made a mention of i. But, as a
Memberwho had the privilege to work inthe
Standing Advisory Committee. For
agriculture during the National Front
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Government regime, i have to say that the
Committee under the Chairmanship of Mr.
Shared Joshi, has recommended to the
Government to take minimum wages into
consideration as the Governmentto till such
time the minimumwages were notlakeninto
account in the computation of the cost of
cultivation. We pleaded and felt once this
statutory minimum wages or actual wages
paid, whichever is higher are taken into
consideration for cost calculation, the
Govemment hasaresponsibility toimplement
payment of minimumwagesto the agricultural
labour. Because the minimum statutory wage
for agricultural labourers is taken into
consideration in the cost computation, the
tarmer has got adefinite obligationtopaythe
statutory minimum wage to the agricultural
labour andthe Government has got a strong
point to implement it and | urge upon the
Government to implement it bath in letter
and spirit.

Inseveral agriculturally backward areas
the agricultural labourers are not being paid
the minimumwages, whereasin agriculturally
forward areas usually the labour are being
paid much higher wages.

Regarding building and construction
workers there are millions of workers
throughout the length and breadth of the
country who are working in the construction
of buildings, dams, canals andin otherseveral
nation building activities. They are till now
unorganised and some time back they had
held a very massive procession and also a
Conference in New Delhiand they had even
submitted a memorandum to the Union
Governme. | urge upon the Government to
bring forward suitable legisiation to protect
the interests of those building and
construction workers. Some times it may so
happen that a worker or a mason who is
working on the fourth of fifth floor or even
higherflats, falls down due to some accident
or collapse of the centering material and
losesthislife. Now, right atthe moment, such
people or their familes are not helped. So |
suggest to the hon. Minister that on the linas
of the scheme existing for mine workers in
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case of serious accidents, the victims ortheir
families should be helped. | am sure that the
hon. Minister who has got a thorough
knowledge of the subject would help them. |
am sure that he would think over and come
forward with a suitable legislation to protect
their interests.

InJaggayapetainmy constituencythere
are a large number of cement factories
because there are abundant limestone
reserves and there are also lime stone
pulversing units in the Visakha Steel Plant.
Duetothese (Cement Plants and Pulversing
Units the atmosphere is getting polluted. Air
pollution is very great. The workers and the
people living in those areas are suffering
because of that and | urge upon the hon.
Ministerto examine the issue andsee thatan
ESlhospitalis established in Jaggaiahpatfor
the benefit of those workers and the people.

Right atthe momentinstead of payment
affonus to allthere is some ceiling limit. Only
employees who are drawing salaries uptoa
certain limit are eligible for bonus. | do not
understanding why It is so. In the private
limited companies and in public limited
companies the Chairmen and the Managing
Directors and other Directors are drawing
huge sums in several forms, in the name of
perquisites, accommeodation, and soon. They
are able to draw lakhs of rupees, in addition
to so many other benefits, may beinblack or
in white. | only want to know why the
government is restricting the payment of
bonus up to a particular level only. The
people who are drawing more than that limit,
who are also contributingto the growth of the
industry, they are also adding to the profits,
they are also working hard for the
development of that unit or that enterprise
and who should they be deprived of the
benifit? | urge upon the hon. Minister to
seriously think onthis matterandtoenhance
this limit. Even | suggest to the Minister to do
way with the limit in respect of eligibility for
the payment of bonus to the employees.
Also Isuggestthat bonus should be linkedto
productivity, to performance. And when a
person produces more, when he sincerely
works hard, definitely he must be rewarded

with higher bonus, more bonus. The
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Managers of these enlerprises or these
industries must be held responsible for the
performance of the units. Many atime, we se
some IAS Officers are postedtothese public
sector units. They do not apply their mind.
They do not try to understand the problem.
And more so, they will not try to solve the
problem because they willbe expecting some
other assignment, their pull and pressure at
New Delhiorsomeaotherplace. The Manager
should be there for a! least three to five
years. Wil it not be good it you provide more
opportunities to technocrats, engineers or
doctorsinrespect of these units orenterprises
which are connected with those skills.? For
these you are sending 1AS Officers. My
suggestion is that you must give adequate
time, aminimum period cfthree tofive years,
to the Managing Director or the General
Manager of a unit. And you ¢an make him
held responsible for the performance of the
unit. If hefaces well, you give himpromation.
It he does net prove his merii orcapabiiity, he
must not be continued there.

Finally | would like to make one pointto
the hon.Minmister about the New Industrial
Policy. | fear that it may further worsen the
unemployment problem. | do not find fault
with the opening of the open door policy as
such. But our opening the door should be
selective. We should not leave the entire
area of industry to the foreign investors,
Their objective would be to earn more profits.
Definitely theirtechnclogy is capital intensive
technology. As year passas, year after year,
theirtechnologyis becoming so sophisticated
and where a sum of Rs. 100 crores is
invested not even two hundred people are
gettingthe jobs. So, let usinvitethemtosuch
avenues or such areas where we are short
of capital and technology. Let us not allow
them in such areas where we have enough
capacities or near enough capacities,
especially consumer goods. Otherwise Ifear
that instead of taking the country forward for
further economic development., it may lead
to further reduction of employment because
many units may close down. The Government
should open a very wide discussion onthese
veryimportant issues not only with labour but
also in all other avenues because the
consequences will be far-reaching.
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lurge uponthe Government, the Minister
tor Labour in particular, to do this. | also
request the Minister to clarify the pcints
which Il have mentioned.

SHRIMAT! RITA VERMA (Dhanbad):
Mr. Chairman, Sir, | have been a Member of
this august House for oververy close to less
than a year. | have watched the proceedings
and listened to the contributions of the
distinguished parliamentarians. | have learnt
alot and yet | have a long way to go.

Mr. Chairman, Sir, what youcall normally
here the first contribution from the floor from
a junior Member of this august House - jobs
or her maiden speech, it is pdite but
encouraging, at any rate for me. | have been
tuld by my more established colleagues that
this House has a tradition to give an
uninterrupted occasion 1o a biginer to make
her maiden contribution. | do hope | will
benefitfromthis pleasant and humantradition.

I must, however, confess in all humility
thatas aprofessor, | have been aprofessional
speaker for speaking has been my job, and
yet there is a difference. Even the brightest
of my students constituted a member of my
captive audience. Here eventhe leastbright,
and ldo not mean any disrespecttoanybody,
among my hon'ble colleagues has the liberty
toignore me, to heckle me or give an attitude
of couldnt careles.

| have perused the Annual Report of
Ministry of Labour with great interest, butitis
amarvel of non-communication. Highon self
praise, shameless in not admitting non-
performance;in otherwords, there is nothing
toenthusebutthereis alotto depress. lfthey
learn to perform better they would have data
toreporteven marginally encouraging things
in the next round.

Sir, onthe subject matter of the agenda,
| must, at the outset go on record that our
country mustleamnto develop an appreciation
and respect for working men and women,

As a working women myself in my
capacity as a professor. | know the value of
dignity of labour. Rather than opting for the
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softerchoice of remaining a wife or amother,
Ithought as part of the national duty, | must
be an active agentin nationbuilding. Working
is a pleasure, in fact it gives you the
satisfaction of acreative pleasure, regardiess
ofthe category of work cne belongs, manual,
ministerial or professional.

Labour constitutes the human agent of
productive activity. Its quality andthe degree
of its involvement determines the outcome
of the cther factors of production; Today the
question is how to make working men and
women more productive than what they are.
More important,, the question before us is
how to make-non-workers, who are denied
the opportunity of productive contribution,
an active agent of production.

The third question which relates to the
future of India, its economic clout, and its
relative strength, among the comity of nation
is how to prepare our young boys and girls
with marketable skills of relevance through
education and training.

| am told that job creation is not the
responsibility of Ministry of Labour. Thisis an
anothema and the agenda of the Ministry of
Labour must expand to include the most
important task of crating income and
employment opportunity for a large and
growing army of unemployed men and
women. This category includes two sub-
categories:-

- Net additions to the labour farce.

- The backlog carried over from
plan to plan and ironically this
Government has acquired the
dubious distinction of being a
destroyerof existing jobs. Obviously
the problem of job creation in face
of these is complex, challenging
and it | may add, well beyond the
capacity of this Government. Let
the country notbe surprised if India
enters the 21st centrury
embarrassingly as the repository
of the largest army of
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unemployment men and women.
Not withstanding the promises of
millions of jobs promised in the
manifesto of the party in
government, and, whataverlack of
planning in the name of the Eighth
Plan could be on the anvil portents
on the employment scenes are
disturbing.

Onthe demandside of the labour market,
the Ministry of Labour is certainly clueless
and definitely without agenda. Whila its
struggle to give itself an agenda on this side
might have to wait until the 'e Government
changes hands, let us reflect for a while on
its supply side agenda. The Ministry of Labour
hasfourdifferent streams of skilldevelopment
for which budgetary allocation would be
nseded:

1. The craftsmen training programme-
whither its network of Industrial Training
Schools? *
2. The National Appranticeship Scheme:

3. Vocational and
Education.

job-oriented

On the top of it, the fourth relates to the
Retraining and Re-employmentof the victims
of the much paraded modemisation and
restructuring of the economy within the
framework of national renewal fund.

Most of these programmes havebeen a
part of the Minsitry's Agenda for all these
decades. The nation owes an explanation
today how come we have a large army of
trained, but unemployable men and women
on our hands. On the other hand, the critical
jobs remain unfilled because-of-{ack of
appropriate talents.The question today is,
are you training enough with relevent skills
and within the awareness of the market
demands for such hands? The Ministry of
Labour has two wings-Training and
Employment. But does one know what is
going on in the other departments? At this
stage, thoughts goto an equally long-standing
institutional framework of employment
exchanges, The whole schemeis apparently
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wellconceived. ltis desiredtocollect relevent
job market information, feed itinto the training
programmes andfinally undertake the match-
making role between vacant jobs and the job
seekers. | do not want to be harsh and unfair
to the persons involved in this network, but
can the Labour Minister gather courage and
say that this network of institution has lived
upto itsexpectaticons, is notcharaclersied by
galaring inefficiencies and not open to the
highincidence of corruption? My submission
in this contexi should be that they have
become irreievent, obsclete and totally
unproductive. When you are cutting
department's size, considerthis agency also
in your scheme of things, particularly when
we are moving towards more self-
employment rather than wage employment.

Ministry of Labour has been too pre-
occupied with the needs of the organised
labour and working almost as an extention of
the employers or the trade unions active in
this sector. But the misfertune is that the
dominani share of labour comes from three
different categories:: (a} Bonded Labour,
which is a polite way of describing slave
labour; {b) Child Labour, whichisthe product
oi the economic dastitution of {amilies to
whom they belong; and (¢} Women Labour.

The more youtry, or at any rate proclaim
totry,that you are grappling with the problems
of bonded labour, the rugours of bondage
and the numbers involved are multiplied;
Only ablind andinsensitive governmentcan
gaihgrcourage loaxpressadissenting voice
to my cbservation.

To women yeu have always promised
equal remuneration. As a apart of the prick
of conscience, some days back you setup a
Commission under the Chairmanship of lla
Bhat. But is it not frue that the
recommendations of the Commission are
gathering dust? Youalsohad areportonthe
status of the unonganised labour. Why is it
that the Government has failed to present
the report to the Parliament? | am not
surprised because some ot these things
require a Labour Minister. The one this
Government had some time back, for some
reason, left, and today an otherwise efficient
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Minister for Coal is being forced to spread
himself thin. In the process, the problems of
labour remain unresolved and unattended
to, and inadevertantly, even his primary
Ministry, that is, Coal, is not getting the
benefit of his full concentration. | might add
here that | am specially mentioning this
because | am representing the coatbelt in
this House and Iknow firsthand the problems
of the coal mining industry.

My ears are tuned to the ground and |
hear the cries and whispers of the suftering
coal miners first hand. Which ear of Shri
Sangma listens to the cries cf the laboures
and which about the problems of the coal
miners, or has he trained himself to be
immune to all these cries? | must say that |
represent not only the voice of coal miners
but also those of the bonded labour, child
labour and women labour. And this voice is
goingto getlouderand he mustdo something
to attendtothe problems of those categories.

| have had the privilege to sit on the
Commitiee on Public Undsrtakings and |
have heard, first hand, the intricate and
challenging problems which our public
enterprises are facing. My concern, at the
moment, is to bring to the notice of the
government, through you, that the agenda
fortuming the sick industries around should
not remain one point agenda of ol-loading
workers employed in such units. Public or
private, sickness of industrial units is the
result of wrong policies and incompetent
management, and in the name of bringing
competitive efficiencies, you cannot impose
the entire cost on workers, The lollipop of
national renewal fund-as a mother of two
children lknow-can postpone the cry,butthe
need for income through job will remain in
order for the family members for access to
the basket of goods and commodities. The
tragedy is even this lollipop is an enigma.
Nobody knows enough about it and those
likely to be affected have been kept at a
distanca.

L]

At this stage | might add that people
work, among other things,, because they
need disposable income through earnings.
Acivilised society, and asyouhave promised
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a socialist society, must learn to reward .

workers at the lowest level with some social
criteria-the Minimum Wages Act was
conceived in the early years of post-
independence India with economic as well
as social purpose. Butthe tragedy is that the
provisions of the Act are more known for
their violation rather than their enforcement.
Under conditions of labour, surplus market
forces work adversely. Employers, at any
rate most cf them,, are more anxious to cut
cost and deny labcur their due. The only
source of hope, the irade unions, are more
busy protecting the overprotected while the
tield staff of the Ministry of Labouris handin
glove with the empioyers. | suggest tha! let
there be a concerted programme svalved
and implemented by a composite team of ()
fairemployer; (i) trade unions with interestin
weaker sections; and (iii) the honest field
officers of the Ministry 1o grapple with the
problemof non-enforcement ofthe Minimum
Wages act.

in the case of organised |abour,d would
like to draw the attention of the government
to three simple, but imponant, problems.
They are:

(i) Ensure them a‘airshareinthie gaine
of preductivity.

(ii) K you cannot stabilise prices-which
krow you cannoi, given your policy
perspective and track records-protect their
real income-; and

(iil) Give them asense of secuiity against
victimisaticn employers whether public,
private, largs medium <r small.

| know | have taken a lot of your time.
But | wili ramtle.

The Ministry of Labour has an
administrative framework, particularly the
Government of India through its
administrative framework, works in five tiers
with Chief Labour Commissioner atthe apex
andthee Assistant Labour Commissioner at
the base, spread over the entire country.
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I have a special reason to draw the
attention of the Government to this set up,
because they represent my constituency,
where they have direct jurisdiction:~They
deal with Central Undertakings like the Coal
India, SAIL and Fertiliser Corporation of
india and such other Central Undertakings.
There is not enough time to comment on the
quality of the performance, but why Is the
industrial unrest so much? Are not the coal
wcrkers even new being exploited and has
not the Coal Mine Welfare Fund failed to
extendthe desirable levels of welfare facility?
Coalminingis 2 hazardous activity. The levei
of sately and wellare facililies must be of a
distinct'y high order. How sensitive ths
Covermnmentis, canbeknown bythe factthat
C.M.P.F. office in Dhanbad is minus its
requiar, permanent head for the last two
years or so.

In the end, iet me by way of concluding
remarhs add:

(1) The Ministry of Labour musi work
with a richer agenda and with a
consciousness for result rather than
tokenism,

(2} They must reverse their po.-. .,
favour of the most unfortunate and deprived
sections of the working community — the
bonded labour, the contract labour, the child
labour and of course, the women iabour,

{3} They must review, reassure and
reformuiate their entire range of training
prograrnmes,, provioethe state of art market,
rarketable skills.

{4) They must protect through retaining
and rehabilitation to the victims of
technological modemtsation.

(5} The worker in order to remain
enthusiastic about their contribution must
also gatan opportunity to share the decision
making process. Whenand how much would
the worker parlicipaie in the management?

&l

Having said that, | must also add in the
absence of fuli time leadership, the Ministry
has precious little to detend its performance.



439 Demands for Grants
(Gen.), 1992-93

The one source putto its disposalinthe
last Budget has not delivered what it
promised. It should have come to the
Parliament with fresh demands with a better
track record. In view of that, | would like to
record my voice of protest and opposition to
the demand for fund for his Ministry.

Mr. Chairman, this is not the last time |
amgoing to speak on these issues because
I am myself a working woman. Also lam a
mother of two choldren who are going to
seek gainful employment like many other
young men and women, Further, lrepresent
aregion and constituency where bondage is
pervasive, exploitation ol child labour is
routine, while there is inhuman treatment of
women labour in terms of unfairwages, and
lamashmedto say, even sexual abuses are
widespread., Employers, government and
voluntary agencies, owe a moralresponsibility
to give their problems a priority in their
agenda, and whatever fund the Parliament
in its wisdom decides to allocate must go in
their support to avaid unrest and other social
costs. Thank you.

[ Translation)

SHRI KRISHAN DUTT SULTANPURI
{Shimla): Mr. Chairman, Sir, | rise to support
the Demand of the Ministry of Labour. First
of all | would like to recite a couplet-

* Reshham ke Galichon Par
Dhanwan Ke Bete Sctey Hain,

Jinki Badaulat Sab Kuchh Hai Woh
Raat Ko Baithe Rotey

Dhanwan Khazana Bharta Hai
Kanoon Hifazat Karta Hai,

Garib Beelchare Ro-Rokar Taqdeer
Ki Siyahi Dhotey Hain .

In 1918, when Mahatma Gandhi felt
how we can get independencs, first of all he
paid his attention towards the poor people
and the laborers, and organised labour
organisations. He made attempts to bring
forth these people for the independence of
#his nation and the participation of labourers
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and agriculturists in the struggle for
independence has played its role and the
results was that India gotindependence. We
gotindependence in 1947. The Government
has played its role and the result was that
India got independence in 1947. The
Governmenthasdone al'theeffortstogetrid
of unemployment, starvatiorn and poverty.
Had the congress party not been there such
a work of tremendous progress would rot
been there possible. Congress brought a
new light to India., The labourers gave their
iotalcooperationto Congressingetting India
free. Ncw-a-days, we observe that poor
people are subjected to injustice, whether
they are in villages, in factories, in Public
Undertakings. There is injustice everywhere,
The tendency of committing injustice is on
the increase. Scheduled Castes and
Scheduled Tribes are being scbjected to
more injustice. | would like te péint BOr that
the reservation quolaforthe pecple belonging
to the Scheduled Castes and Scheduled
Tribesis notfiledupproperly. Eventhe lower
classpeople always expioittherm and extract
work fromthem. They construct houses and
structures for factories and later on they are
scolded in such a way as has deteriorated
their condition and the resuit i that they are
becoming poorer. v urge upon the
Government that if it wants to really helpthe
poor people and Labourers, it should devote
its special attention to these people . The
Government officials engaged inthe welfare
of these people should nbserve this point
thatthe labourers in India are being tortured.
| should say that the country will progress
only when the labourers will progress. The
people sitting inbig castles framing schemes
cant do any good to the labourers. The
welfare of the Labourers wou!d be possible
only when they get their due wages.

Even today there are two types of
labourers, those who are working on daily
wages and those who are permanent. The
labourers working on daily wages are
subjected to Maximum exploitation,
irrespective of the organisations, they are
working. Underthe prevailing atmospherein
India, we are observing that labourers are
facing injustice, they don’t get justice at all.
Eventhe LabourOfficers donotlistentotheir
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polite properly. Therefore, we shall have to
frame new rules andlaws which shouldbe on
the same guidelines as prescribed by
Mahatma Gandhl, PanditJawaharlal Nehru,
Shrimati IndiraGandhiand ShriRajiv Gandhi.
Unless the laws are made in the country
according to the policies adopted by our
great old leaders the welfare of Labourers is
impossible. The Minister in charge of this
Department, Shri Sangma is having
tremendous responsibility. He knows all the
ways of the progress and welfare of the
labourers. Therefore, | believe, that Shn
Sangma will pay some attention to this
problem. It should be ensured that there
should be no injustice towards the laboure
working in our factories, or in banks or other
institutions.; All such establishments should
be closed down where there is injustice
towards laboure and a system of monitoring
should be evolvedto ensure that the iaboure
throughout the country may get reasonable
wages and due regard. They should get
proper work. If such laws are framed, their
welfare is certain. The laws already made
are not implemented properly. Therefore,
the implementation of these laws should be
made more effective.

Sir,the Government formed in Himachal
Pradesh, whichis stillin office, had promised
that it would provide wages to the labourers
of Himachal Pradesh equal to wages being
paid to the labourers of Punjab. | am not
" saying this, it is written in their manifesto.
Which they had published in the country as
well as in the State. They had stated that

~ when they come into power, they would

provide the wages to the labourers of
Himachal Pradesh equaltothatof Purjab; In
Punjab a labourer gets Rs. 35 per day as
wages and we would also pay Rs. 35 was
wages per day, and the rate of salt would be
brought down to 0.25 paise per kilo and rice
would be made available at the rate of Rs.
2.50p. kg.; but the Government did not fulfill
these promises, instead it Is becoming
otherwise., There is retrenchment of
labourers, Today, the positionis suchthat no
labourer from Scheduled Castes/Scheduled
Tribes community is being employed. Even
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the scheduled Tribes Commissionis notable
tafunction effectively. Iwouldsaythat B.J.P.
Government has ruined the State. Poor
people are being exploitated./ We can do
tolerate it, but people won't doso. Therefore,
I would like to.tell my friends who are
supperters of that Govermnment, that_they
should ensure that there should be more
injustice to the poor people.

Sir, there are industrialists in ourcountry
who avail all the facilities in the names of
setting up industries in some particular State,
buttheydo not set up the industry at alithere.
Whatthey dois that they get allthe facilities
and move to some other State. Theygethelp
from the Government , the bank= and from
every othersource and go to the olner State
to seek similartype of help without setting up
any industry anywhere. Thus they have
formed a caucus and are lcoting the
Government money. Whether it is central
Government orthe State Government. They
know how to extract money from the
Government. Such types of people make
plan for the construction of structure of
building and they tell the Government that
the cost of the building would be crores of
rupees and they will empioy so much
labourers. They managetoget all thefzcilities
and amount from the Governméht but
gradually the factory is closed. What Fmean
to say that such industries have consumed
billions of rupees of the nation, anc stiil they
move scot-free, Their property is not
auctioned. But if a poor labourer takes just
Rs. 5thousand and is not able to pay it back,
a decree is Issued against him.

Lasttime with the formation of National
Front Covernment, loans amounting upto
Rs. 1G thousanc were waived off. They said
that they would waive off the Government
loans upte Rs. 10 theusand.. May | know,
whethsr these peopie ever thought of laborer;
whether they havae waived off their loans?
Perfiaps nof; our cammurist and B.J.P.
friends say that the ioans weta not waived off
becauss it invoived the poor pecple. Had it
be cancerming the rich peopls, the situation
woulg have been differant. May | know the
number of the people whose loans were
waivedoff? A labourer, whether heis working
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in a factory, in the field or living in a village,
his loans was not waived off. That is why |
emphasizethat suchtype of injustice should
nct be there. May it be of any pary’s
Governmental. Today it is our Government.
(Interruptions) | mean to say that they are
feeling angry when we speak |amtelling you
this thing so that you would keep it in view,
You should also take an account of the
functioning and periormance of the
employees working in the Railway,
Telegraph, Post Office, Public Sector
Undertakings elc. Here you are making hue
and cry to reinstate the railway employees,
Mr. George is not presenttoday. The pecple
who have dug out railway line, who have
done so many wrongs are not labourers in
real sense. Such people should in no way be
helped. When they came into power, they
taught the lésson of agitations etc. They
instigated the laboures; Whether there is
production inihe industry ornot, the labourers
should launch aggitations. in their eyes, it is
immeterial whetherthe labourers work inthe
fields or not, whether there is agricultural
produce ornot but agitations shoukdinevitably
be held. That was their motive. They wanted
agitations everywhere. On the one hand
tney collected money in the form of
contributions and the subscriptions fromthe
labourers and onthe other handthey arrested
andlathi-chargedthemsothattheirleadership
shouid be continued and there wouid be a
natior wide publicity that they have a great
sympathy with the poor people. Now the
poor people, labourers and employees
understand as to who are the persons
responsible fortheir exploitation. Those who
deliver long and verbose speeches and say
thatthe countryis morngaged andthe country
has gone into others’ hands do notknow the
real situation of the country. They also say
thattakingloans from |.M.F. willbe disastrous
for India. Our Plans are being praised
throughout the country and outside also, but
who is praising V.P. Singh who ruined the
country? Indian youths diedduring hisregime,
and agitations were held all over the country.
Labourers launched agitations and people
setthemselves aflameafter sprinkling petrol
on themselves. But did you people shed a
tear for them?

APRIL 28, 1992

Min. of Labour 444
[Translation]

Shri Yadav and Shri Paswan said that
revolution was being brought in the country.
Iwouldlike to know in what sense revolution
was being brought? In the name of bringing
about revolution, the educated youths who
could serve the country were killed. Many a
times the labourers were fired upon. Nobody
can forget as to what extent the National
Frontexploitedthe labourers. My submissicn
is that the voice od a labourer reaches the
Godwhereasthe vioce of rich people has net
that much power. Their only motiveistoearn
more and more money even if the poor are
exploited for it.

Iwould like to submit that if he wants the
welfare of the poor we have to follow 2
definite policy. The production of ourfactories
can increase butsome people are bentupon
1o ruin the poorlabourer. Poorpeople shoulo
notbe forced tc launch agitation. Increasein
production will fetch more money and
consequently the poor labourers would ge!
good wages. For our own vested interest, i
we force the labourers to launch agftation
etc. Wewould weakethe country. Altercations
betwean the members of the two sides do
take place inthe House, but we are not ofraid
. But if the country is to run properly we wil
havetobecautiousthatthe labourers areled
in the right direction. This would lead t0
increase in production and good marketing,
enrich the quality and cense quently take the
country ahead. In Nahan area of Himachai
Pradesh, onefactory isrunninginioss andal
the Public Undertakings are also inthe same -
condition. The Central Government have
provided financial aid to all the sick units in
the country excluding those i Hirmachal
Pradesh. Our industrial units are running in’
loss, the Government should take care of
them also. Rather the Government should
nationlise those units sothat the Governemnt
can run those units and their production can
be increased and the labourer may get good
wages. Our environment is in danger, the
Government should ensure thatthe labourer
do not fall victims to this poliution and their
children get adequate educational facilities.
Justice should be done to the labourers.
(Interruptions). | can say for you-
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*Badlo-badlo Himachal ki Sarkar badlo
aur BJP ki Sarkar badlo.

Badle zamane ki chaal badle,
mausam badle bahaar badale
aur zamane ki har chiz badzali hai,

kyon na Himachal , Rajasthan, UP aur
Madhya

Pradesh ki Sarkar badle.”

SHRITEJMARYAN SINGH(Buxar): Mr.
Deputy Speaker, Sir, today, the condition of
the labourers in the country is very critical. i
the production increases the labourer do get
their due share in the increased production.
Some cf the labourars work in public sector
and soms in the private sector. At the same
time there are some who fai to get work
throughout the year. the are called fied
workers. The workers in factories who work
for the whole year become permanent, But
in private sector the laborer who are not
permanent, do not get work throughout the
year. Their financial condition is so critical
that they find it difficult even to make their
both ends meet. The Government enacted
Minimum Wages Act, but that Is not
implemented throughout the country. The
CGovernment have enacted laws but made
no provision to implement them effectively.
The result is that those who are the main
source of the earnings ot the country, starve,
whereas those who do nothing, get more
than sufficient, and enjoy all the luxuries of
life. The hard working labourers continue to
be tortured. Therefore, the need of the hour
is to act an effective law for the protection of
the laborer at national level. if the effective
law is not enacted as it is in the present
situation, the interests of the labourers would
not be safeguarded. The labourerfrom Bihar,
Uttar Pradesh, Orissa, Madhya Pradesh and
other States work in the factories in Delhi.
The factory owners employ them for a short
durationandthenforcethemto retire; sothat
they may not become permanent. K the
labourer appreaches the Labour Tribunal for
justice, the factory owner files false cases
against himwith a sinister alliance with police
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and the labourer is put behind the bar. Not
only in Delhi, butthe places wherever private
companies exist, labourer meet the same
fate. Therefore a separate law forthe private
factories should be enacted sa that the
interest of the labourer may be protected.
The present law is of no use in this regard. A
large number of labourer in our area work in
other regions, factory owners always warn
themthat if they file any case in Labour court
againstthem, they willhave to remain behind
the bars; hence the labourers do not get
justice.

Mr. Chairman, Sir, | would like to submit
that it is very unfortunate that even after 44
ye of independence, poor paople are
deptived of justice; this is distressing for us
as well as for the Government. It is very
essential to give justice to the poor in the
country. Therefore an effective law should
be enacted which may helpto safeguardthe
interests of the labourers. The condition of
the agriculturallabourersinparticular, is very
deplorable, Theyget work onlyfortwo months,
if with the mercy of God, there is proper
rainfall they get work otherwise they are
deprived even of that. They do not get even
Rs. 30-40 what thay should have got under
the Minimum Wages Act. When they-ere on
the verge of starvaticn they are forced to
work atthe lowestwages, they cannot afford
1o demand reasohable wages. Because i
they do so, they are putbehindthe bars. The
Government should investigate the matter,
but it does not do so.

Theage oldsystemof giving three seers..
of paddy as wages still persists in the region
to which | belong; Women workers who sow |
paddy in the fields of landlords get one seer
of ricain place of wages inthe formof money.
li the prevailing systems is not reformed, the
labourer would not be able to meet theirboth
ends meet however they work hard. Those
who plough landto grow food grains, do hard
work in factories and contributes maximum
in the development of the country, die of
starvation.. Whereas those whose
contribution in bulldingthe nation is nil, enjoy
the luxuries of life, Hance it is necessary to
enact a law to protect the labourers and to
take concrete measures to implement the
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MinimumWages Acteffectivelyinthecountry.

There are people who want to give

reasonable wages to labourars, but failtodo’

so due to the al raitces committed on them
by the government. The farmers of Punjab
and Haryana, Orissa, Madhya Pradesh and
even Biharwanttogive reasonable wagesto
the labourer and they do not like any
discrimination. But they are helpless. The
Government enact laws, but do not provide
irrigation facilities. When the sowing season
is over and there is need for irrigation in the
fields; but due 10 non-availability of irrigation
facilities, crops aredamaged. Consequently,
the tarmers, though willing, find it difficult it
give reasonable wages to the labourerr.
Hence adequate arrangements should be
made to provide them irrigation facilities and
power supply, so that they can increase the
production and give wages to the labourers
as per the existing laws. In the absence of
such arrangements, the right thinking
persons who are willing to pay adequate
wagestothe labourers, willnot be able to pay
reasonable wages. Therefore, itis necessary
to enact an effactive law. The Government
should start Crop Insurance Scheme so that
the farmers get compensation if their crops
are hit by drought.

The interests of the workers cannot be
protected if this is not done. Similarly, many
atrocities are perpetuated on the workers,
but.the Government maintains a discreet
silence on it If rich people are involved in
thefts and dacoities, the Police dare not
touchthemandthe Administration alsokeeps
mum, but whenthe workers resortto agitation
for a hike in their wages, or against injustice,
or against factory woners or big framers in
the villages, they are arrested and sentto jail

" under sections 395, 396 or 302, Therefore,
a law should be formulated to the effect that
a proper enquiry is conducted before the
imprisonment of laudless laborers. They
should not be put behind bars, under any
circrumstances. The condition of the
labourers cannot be improved, unless scme
law is formulated in this regard. Moreover,
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the development of the country will suffer, if
the lot of the workers is not improved. What
development can one expect in a country,
where workers die of starvation? Therefore,
the need of the houris the enactment of alaw
to protect the interest of the working class.

Mr. Chairman, Sir, there should be
workers participation in management. In its
absence, the workers will sufferimmensely.
lurge the Government to implement workers’
participation in Management in all Public
Sector Undentakings. Only that can ensure
them remunerative wages and alsc the
development of the country. The workers
are not solely responsible for the losses
incurred by Public Sector units. Both sides
are 1o be blamed for it. To save the Public
Sector from running in losses, jusiice should
be done to workers, along with remunerative
wages. The remedy for ills of PSUs doesn't
lieinhandingthemovertothe Private sector.
The Government should at no cost resortto
this measure, in the largest interests of the
workers.

Mr. Chairman, Sir, the workers are
harassed In various ways throughout the
country. Even their children are not spared.
Under the provisions of the constitution, no
child below the age of 14 can be employed,
butin fact, we find lakhs of children working
as helpersintea andpaan shops andcleaning
utensils in hotels. It is illegal under the law,
yet we see boys under 14 pulling rickshaws
to earn a livelihood. Therefore, the
Governmentshould provideforthe livelihood
of these children, lest their lives get ruined.
These children work for long hours in hotels,
cleaning utensils from, taken in the morning
till mike midnight. they don't get adequate
sleep and even a proper bath. As a result of
this, their lifespan wgets considerably
reduced and they become victims of fatal
diseases. Therefore, some arrangement
should be made to protect the interest of the
children of the workers. In the name of
promoting the country’s Interests, please
don't do any such thing that will make the
worker's life more miserable. The
Government Is requested to make some
arrangements for the children of those living
under the property line and those who find it
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difficult to get due square meals a day. If this
isnotdone, theirchildrenwon'thave any love
for the country or any respect for the
Government. Many people attribute their
fate to God. It is my belief that God doesn't
discriminate between his children, forhim, all
are equal. It's a different matter that those
who again political mileage by in invking the
name of Lord Ram attribute the fate of the
poortothe Divine plan. God doen'tdoinjustice
to anyone. He wants everyone to be well-fed
and well-clothed, but the dependers of the
taith, who survive by chanting the name of

the Lord, say that it is in the fate of the poor .

tosuffer. Throughyou, lurgethe Government
1o make provisions for food, medicine and
clothing to the chidden of the labourers and
also to implement a uniform education
system. | should not be that the wards ofthe
rich will study inconvent schools, while those
ofthe poor won'teven have benchesto Sitin
the schools. Iwould like to mention here that
90% of our primary schools dont have a roof
over their head. In States like U.P., Bihar,
Madhya Pradesh etc, the wards of the poor
study underthe shade of trees, thattoo if the
teacher tums up. They don't have benches
to sit. If we want this country to progress,
then we should provide for buildings for
primary schools in villages. These schools
should also provide with benches along with
books and slates for the children . If these
things are not done, then it would be
meaningless to call ourselves independent.
One ofthe Congress MPs was heard saying
that his Party is responsible forthe progress
of this country. | would say that if any
development has taken place in the country,
it has benefited only a handful of people. The
common people haven't benefited at all. Let
not the congressmen be under the false
impression that their Party got India her
independence, others too made immense
sacrificesforthe same use. Yes, the Congress
did have its found of ilesh in the form of
power, according to Government figures,
more than half of our population lives below
the poverty line. The opposition has been in
power, barely for a couple of years, yet the
Congress unscrupulously blames them for
the present malaise. The Congress has
been ruling the country forthe past 42 years,
Who stopped them from working to the
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welfare of the masses? Therefore, in orderto
strengthen and develop the country, the
Government should enact many laws forthe
welfare of the working days. With_these
words, | conclude. (Interruptions).

AN HON. MEMBER: | am on a point of
order

[English)

MR. CHAIRMAN: The point of order
does not survive because the hon. Member
has completed his speech now.

SHRI SYED SHAHABUDDIN
(Kishanaganj): Mr. Chairman, Sir, the Union
Minister of Labour is a good friend of mine
and he has my sympathies today. He has my
sympathies because he is receiving flak for
and on half of the entire Government, of all
its Departments, all its Ministries and all its
activities.

Sir, the agenda of the Ministry of Labour,
asfaras |cansee is very limited. It does not
evenextendtothe generation of employment
opportunity. It is perhaps limited, broadly
speaking, tothe welfare of the employedand
1o the organisation of the unemployed and
the under-employed and by brining them
more or less under the purview of labour
laws.

Sir, the hon. Minister has no control on
the character of the labour market which is
indeed today, in our economic conditions, a
buyers market and not asellers market. The
hon. Minister can hardly speak here on the
economic policy or the industrial policy orthe
agriculture policy of the Govemment. He
cannot enlighten us on the choice of
technology; he cannot change the pattern of
ownership of the industry and other means
of production; he cannot determine the pace
of economic development of the country. He
cannot possibly decide the chnnelisation of
the developmentresources intopriority areas.
He certainly cannot determine the of growth
of population. And he cannot provide even if
he wishes- the educational and the training
facilities for all our people. Primarily the
labour situation Is, | said, a buyers’ market.
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It is an expanding market. Young children,
who are sought to be taken away from the
labour market, in a halthearted manner,
simply swell the market with every passing
day. The people who should retire and enjoy
the fruits of their labour at the end of 45 or 55
years of hard, work, becausae ofthe conditions
that prevail in our country, have to go on
working unit the last breath. Tharefore, the
labour market goes on expanding. And what
can we iell the hon. Labor Minister to do?
That is the problem like this. Speaking on
these demands of the labour Ministry, we are
facing a Lacuna a comprehensiva policy for
the nation. there has to be an integrated
approach which is lacking. Therefore, lwould
not go to the extent of blaning the hon.
Minister for all the ills of the country.

But, however, whatever he has put
before us here in this report also calls for
somecri ticism, Atleast he is responsible for
whatwhe hasput here. There we findthatthe
basic questions that are today before the
country, have not been very satisfactorily
answered. there is the question of the rural
labor. There was a national report. It was
presented to the Governemnt in July, 1991.
Now nearly a year has elapsed. Therefore,
we have a right to ask him: what have you
done with that report? Why don't you place
it before the Parliament and the people of
India?

We have been speaking since 1975
about the liberation and rehabilitation of
bonded labour. He does not give us eventhe
figure of the number of labour rehabilitated or
liverated during the last year. That is how he
will be judged. He gives us a cumulative
figure but not the annualfigure. That shows,
he has something to conceal.

He speakers about the child Laabour.
What has he to offer us? Token schemes
which do not even touch the fringe of the
problem He has provided schooling facilities
seventhousand children againstthe millions
of children who are engaged in drudgery and
in labour. How many years or how many
centuries will we need to liberate these
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childrenfromthe bondage of this hard labour
and send them, where they really belong to
the school where they can work for a birght
future?

There isthe question of minimumwages.
He informs us in this report that it has been
agreedthatitis anationalconsensus thatthe
minimum shall be revised every two years,
thatevery rise of 50 points in the cost of living
index shall be taken into account, that the
poverty line obtaining in every State shall
also be taken into consideration. And yet,
there are many States, about whom he has
reported, which have not revised the minimum
wages for a decade. | am very sorry to say,
with due aplogoes to my friends from the
CPM that West Bengal a progressive State
towards which |, at least, look forinspiration,
has not revised the minimum wages since
1982. | would like to know from the hon.
Minister what has he done about it. Why
can't he prescribe a national wage? Why
can'tbe laid down that every State may fix its
own wage, but they must keep the national
wage in view. This has been the
recommendation of a recent seminar held
here,

Iwould also like to remind him, as many
friends have done, about the progress in this
great national enterprise- securing workers'
participation in management. We have a Bill
pending in the Rajya Sabha since 30th May,
1990. Iwouldliketoknowfromhimastowhat
he has done about it. | will not accuse him
about the Exit Policy of the Govemnemnt. But
Iwould like to remind himthat the restructuring
of the Indian economy which is a head of as
is going to add to his woes, 1o his problems
and is going to cause serious social
dislacation. it might bring to streets millions
of unemployed labour and perhaps, their
despair will be still more difficult-to-hardle.
Therefore, he has to play his role and he has
to caution his colleagues in the Govemment
not to rush where angels fear treads.
Therefore, he should not go at head long
speedinamannerthat willcompletely destroy
aven the basic economic stability that we
would like to have in our country.

Sir, he is responsible for amlﬁmnts. Do
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| have to remind him about time rampant
corruption in every single office which is
supposed to projectthe emmigrants? Every
emmigrant has to offer a bribe in orderto gst
the seal on his passport. | would like to know
what he is doing about it. Then, what is he
doing about the welfare of those who

€mmigrate abroad? | know that he would say
that we have some labour attaches. | would
like to know, forthe welfare of the labourers,
how many labourers come under the

" responsibility or duty of the labour attaches.
Has he tailored the size the number of labour
attaches posted in agiven mission, according

_ to the number of Indian labour emmigratr in
that country and working in that country?
That is the basic problem. | know that he will
have to fight with the Ministry of Extemnal
Affairs on that account. May be they would
not It his people in under their Budget. But
this is a must if the interest of the Indian
labour abroad has to be protected. One
labour attaché and one council will not do.
You have to see to it that there are requisite
number of labour attaches and condoles in
orderto deal with the size of the problemthat
youface. Otherwise everyday we shall have
to hear about malds who are being sexually
assaulted and about children who are being
killed in camel recess.

Mr. Chalrman, Iwould also like to remind
about the ESI dues. It has increased under
his regime and not gone down. He has
himself admitted it. | would have given hima
mark if at least it had gone down by a peg or
two. In fact, it has in inreased by nearly Rs.

- 5 crores during the course of one year.
Theretore, hew owes an explanation to this
House.

Now, about the recognition of trade
unions, there is a national consensus op this
question. Everyone here has stated thatthe
trade unions recognition must be done by a
secret ballot. Why cannot it be introduced? |
would like to ask him as to why there cannot
be a national nomfixed forthe recognition of
anationalunion. There hastobe at least four
lakhs membership spread over four States
andfourindustries. Why can'tthose decisions
which have a national support behind them
be Implemented under his regime?
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Mr. Chairman, lwould also like to mention
about the unemployment situation. It has
been deliberated here. As | mentioned, the
problem is that the labour market Is not

. risingthe supply is swelling and the demand

is not existing. Therefore, | am not saying
that it is his fault. Growth in employment is of
the order of one per cent while the growth of
populationis of the order of morethan 2.5 per
cent. Therefore, | can see nothing but a
catastrophe in front or us whatever be the
merit, the commitment and the wis~om of
the labour Minister. Therefore, | we ¥ liketo
know from him as to what can be done inthis
regard. He should take the help from other
Ministries. Something needs to be dona. He
himself has estimated that additional labour
force shall be 67, millions during the five year
period. | want to know whether it is going to
be absorbed and how is its welfare going to
be looked after. There are some-schemes.
The biggest of those schemes is JRY, which
Is much trumpeted. My friend has already
brought outthat, in actualterms, the allocation
even to JRY has come down. But let me put
one figure before you, Sir. | have just done
the caulculation.!find that if one manisto be
employed for a minimum of 200 days a year,
not every day of the year, only then he can
keep his body and soul, as also of his family,
together.

17.38 hrs.
[MR. DEPUTY SPEAKER in the Chair]

Thenyou arereally looking afteronly 45
lakh unemployed population out of crores
and crores of such people. Therefore Sir,
when we look at NRY or SEEUY or SEEWP,
| find that these are just token schemas
which touch nothing more than the fringe of
the problem. What we need is a national
employment and wage policy which must
recognise the rightto work. it mustrecognise
the rightto work because withoutwork;there
cannot be aright to life and without a right to
livelihood; there cannot be a right to dignity.
The rihgt towork. Therefore, is the first step.

Government must commit itself to
universal employment. Therefore they must
seetoltthattheentire economy isrearranged
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and restructured with this in view. They will
have to make a decision about technology,
whether it has to be labour intensive or
capital intensive. They will have to take a
decision about priority areas of investment.
They will have to take adecision about areas
to open up to foreign competition or to open
up to foreign competition or to open
competition. All those things will come in if
this problem has to be solved. Therefore,
starting with national employment and wage
policy, we have to decide atout private
employment also. Even a private empioyer
has to be fair in his employment practices.
Sir, itis my personalview, but I would go one
step further. | recoanises local aspirations,
dessiie the fact that Constitution does not
permit any discrimination on the basis of
domicile. Iwouldthersfore saythatevery job
has to be evaluated and related to the level
at which it has to be utilized you have to
define a Catchmentarea. Forexampls,fora
simple unskilled or skilled job like a paan or
adriver, it can be the local aroa. Forthe next
level skill, it can be the distrrict Fo the third
level of skill it can be the State and finally
when you come to professional level, it can
be the entire country. Unless you do it, you
are running headiong into a storm, into a
question about locals and outsiders. You will
havetoseeto itthatforevery job, yougetthe
rightwhenconstables are being appointedin
Ranchi, it is not the people of Dharbanga
who are being appointed, when coal-miners
are appointedin Dhanbad, itis notthe people
fromcenainpans of Bihar and Uttar Pradesh
who are given preference over the iocal
people, the local Santhals and local tribales
who are being thrown out of their jobs.
Therefore, certain degree of tocalisation is
absolutely essential in order to create a
healthy a structor for employment,

Now Icometowelfarefunds. Organised
labour looks after itself. It is organised and it
has many friends at every level, at the
national level, in Pariament and outside.
Here | am worried about the unorganised
labour, I would like the hon. Ministerto show
commitment and concern about the
unorganised labouraboutthe self-employed
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labour who have reached the peak of the
natural age of work. What sort of relief does
he offer 1o the unorganised labour? What
sortoffuture does he oiferto those who have
compleled their, natural period of work and
should now retire gracefully. Therefore, |
would say that one serious element in the
nationalwage policy or nationalemployment
policy must be the general welfare fund for
the unorganised labour and for those-whoa
re self-employed.

Finally Sir, the minimumwages haveto
be revised and indexed every year to keep
pace with inflation. And as one friend has
suggested, bonus must be linked te
procuctivity.

If we accepttheview that somefactories
have tc be closed downforeconomicreasons
and in the larger national interest, as i is
made cut, | would say that before, you close
down, you mustgive achance to the warkers.
Let the workers organise themselves into
cooperatives. Let the workers become
owners, each one of them holding an equity
on that concern. | am absolutely sure that if
you adopt this simple crterion of turning the
workers into owners, you would see that
sickness would disappear from the face of
Indian industry and Indian enterprise. Mr.
Chairman, the welfare of labour and the
creation of job opportunities for all ourpeople
is a national concern and calls for mass
mobilisation and community effort. Itcatts for
an all out effort, a comprehensive approach
from all agencies of the Government to curb
the swelling of the labour market and thento
regulate the flow of the available labour,
trained labour and skilled labour, into
productive channels. | would hope and pray
that the hon, Minister shall use all his
persuasive powers andthe care andconcem
that he has for the masses- | am aware of
that- to persuade his colleagues in orderto
provide more funds, more responsibility to
his Ministry and extend more cooperation to
his ministry sothat he can present us a better
report next year. Butthis year, |amsorry with
the report that we have, we have no option
butto oppose the Demands for Grants of the
Ministry of Labour.



